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Wages ,of,. en. are negotia-.
e el i il

time Board. The Central Government’

ted and sefttl

has .no role in National Maritime
‘Board negotiations. which is a bipar-
tite arrangément.. As a purely bipar-
tite .machinery this has worked well
over. the last several years and given

:satisfaction to the Shipping Industry .

and the Seamen’s Unions. Government
does not interfere in this machinery.
“The NMB has revised the wages of
n in March, 1980. How-

Indian Seame

ever the Seamer

taken up this question with the Inter-
national Transport Workers Federa-
tion, It is .reported .that the Fair
Practices Committee of the Interna-
tional Transport Workers Federation
which met in London in May, 80, re-
viewed .its ,flags of convenience pohcy
ang campalgn It is understood that
‘the Fair Practices Committeg has ag-
reed that the quesupn of an appro-
ved wage rate excluswely for the
Asian Seamen serving on flag of con-
venjence vessels should be cansidered
favourably. Committee is also
understood to have decided to evolve
a new system under. which the sea-
men, would  be paid . the locally set-
tled,. wage, rates and the differences
between these. wages and the ITF
wage would . be funded sepgz;et,ely in
Tespegtive, countries of seamen.
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Capital Contribntxon to Kerala State
Road Transport Corporation '

6300. SHRI M. M. LAWRENCE:
Will the Minister of RAILWAYS be
pleased to state; '

(a) whether it is a fact that major
portions of the capital contributibn
fixed by the Government to Kerala
State Road Transport Corporation has
not been released so far;

(b) the amount fixeq by Govern.
ment for 1979-80 as the capital con-
tnbutxon

(c) from that, how much has been
released and what is the Dbalange
amount; ang ‘

(d) when this will be released?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No. Out of
Central Goverament (Rallways) total
llabihty of Rs. 162.80 Takhs durinz
the yea,r 1978-79, an amounf of Rs.’
16; .80 "lakhs has already been feledi=
se



's7

(b)}'and (¢).'Rs.100 lakhs, of which
an amount of Rs. 42.50 lakhs was re-
leased last year, leaving a balance
of Rs.. 58.50.lakhs ..

(d) An amount of Rg, 58.50 lakhs
will be released during the current
year,

All India Station Masters’ ; Amociation

6301. SHRIMATI SUSEELA GOPA.
LAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the A]l -India Statiom

Masters’ Association. has submitted a .

charter of demands after its Annual
Conference at Trivamdrum: ang

(b) if so, wabt is the. reaction of -

Government in regard to their
demands and whether any negotiation
has been initiated with the Associa-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). The
Asgsociation held- theiyr Annual © Con-
ference at Trivandram on-24-5-1980
and 25-5-1980 and adepted-a number
of resohitions. The main demands
are.as follows:—

(1) Vacate victimisations of SMs/
ASMs for having participated in
tradé union activities ete.

(2) Integrate SMs/ASMs into
single class station masters: in 4
grades viz -425-700, 435-750; 750-900
and 840-1040.

(3) Ensure time bound promo-
tion .

(4) Supply terrycot cloth and
stitching ,charges 10 the SMs/ASM:s.

(5) Ensure, avenue of promotion
in all railways dispensing with. all
interpplation from other categpries
ete.

Ia accorddance with Gowernment’s
policy. staff representations received
from any:souree are given-, doe censi-
deration and. such-actiom;as consider-
ed/necessary- is' taken. The demands
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put forward by the All India- Station
Masters’- Association are -also - dealt-.
with within the -frameworlks of - this.
policy.

Auwdit. of- LTJs, Delh},
6202. SHRI RAM: VILAS PASWAN:

Will the Minister of LABOUR-. be,.
pleased to state:
(a) whether it is a fact that no

audit has. been carxied out for.the last
many years in the various.Industrial
Training . Institute of the Delhi Ad-,
ministration;

(b) whether it ig also g fact that
inspite_ of, numerpys, obsgrvaiiong . by
the previous audit reports, no physi-
cal verifications have been done, in
the Industrial Training Instiiute es-
pecially in Arab-ki-Sarai, Delhi;

(c) if so, whether machine, equip-
ment and furniture worth lakhs of
ryupees is either missing or has been
rendered as useless;

(d), whether any investigatiens in.
the matter has been .carried. out.and :
responsibility fixed and if not, the
reasons therefor; and

(e) what other corrective and posi-
tive steps have been taken/are bewng

taken to. improve the,situation?

THE MINISTER OF-STATE IN THE
MINISTRY OF LABCUR (SHRE T:
ANJIAH): (a) It.is not.a fact thatno,
audit has been done for the past many
years in. the various Industgial; Tyainy
ing Institutes of Delhi Administration.
Audit of all the I.T.Is. of Delhi is
being done by the Iaternal Amudit .oﬁ,
Delhi Administration  as,alge-by Dirr
ecter of Audit Central;Revenugs. ac-
cording to .a phased programme.

(b) te (d). Physica} verification of
ITIs is also being deng. As regarc.ls
ITE; Arap-ki-Sexpi, this wag done, 1R
1979: Ageording, to this, repayt no
machine or- equipment- w@gs,. foyng-
missing - or made unserviceable due
to neghgence of non-use. However,





